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* [PassED By THE DOMINION LEGISLATURE] -
Act to provide for the development of the power alcohol industty

(Received the assent of the Governor General on the 3rd April 1948).

HEREAS it is expedient in the public interest that the power alcohe!

industry should be developed under the control of the Central Govern-
ment; . '

It is hereby enacted as follows .

1.~ Short title, extent and duration.—(7) This Act may be called the Indian
Power Alcohol Act 1948,

(2) It extends to he Provinees of Indlawapkﬁuw&dw « K bbrrir 1%

(8) This Act or such portion thereof shall come into force in such area and on

such date as the Central Government may, by notification in the official Gazette,
ﬂpeclfy in this behalf
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By declared at it is expedlent ifi~the public interest thaixthe Central
sverument should\take under its control the~development of the power alcohol
dustry.

3. Definitions.—In this Act, unless there is anything repugnent

in the
gubject or context,— ;

’

(a.) ‘molasses’’ means the heavy, dark—coloured resldual syrup drained
away in the final stage of the manufacture ef sugar by vacuum pans in
sugar factories either from sugarcane or by refining gur, when such a syrup
has fermentable sugars (expressed as reducing sugars), but does not include

‘the final resadua,l gyrup left in the manufacture of sugar by the open pan
process;

(b) “petrol”’ means dangerous petroleum as defined in cluse (b) of
section 2 of the Petroleum Aect, 1934 (XXX of 1934);

(¢) “‘power aleohol” means ethyl alcohol containing not less than Y9-d
pes cent, by volume of ethanol ~measured at sixty degrees Fahrenheit
corresponding to 744 over proof strength. -

4 Production of power alecohol.—{I) No person shall manufacture power
" aleohol from any substance other than molasses or such other substance
may be specified by the Central Government.

(9) If any dispute arises as to whether any substance is or is not molasses,
the decision of an officer, authorized by the Central Governinent in this behalt,

regarding such dispute shall be final and shall not be called in question in any A
Court. .

B. Power to regulate production and disposal of power alcohol.—The Central
Government may legulate the productlon and dlsposal of power alcolol by any

_ distillery situated in any ares in which thls section is for the time being
force.

6. Power to direct use of power alcohol as motive power.—(1) The Central
(Government may, by notification in the official Gazette, direct that in such area
as may be specified therein no petrol shall be sold cr Lopt for sale except wish
an admixture of power aleohol,

() The propor
area zmd m‘ any
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tion of pétrol and power meouol in such mixbure chall in any
urpose be such as may from time to time be specified by the

Lut such ]m» ortion of power ¢ mixhure
< usn as motive DOV ANy motor vehis ahinll nog Hc:
ve por coent, or Joss i five per cent. by voln
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(8) The power aldohol ‘4§ betemplh ol £t sucls Auixtire ﬁhall be obts.med

Indian Power Alcohol

Government,

7. Pen

from such distilleriés as may, from tlme to time, ‘be speclﬁed by the Central

with imprisonment which may extend to six months or with fihe hot exceeding

~ one thousand rupees or with both, and in the case of a continued contraventian

with a further fine which may extend. to one hundred rupees for every day dumag
Wl}llh; the contravention is continued after gonviction therefor.

8 Delegation of powers.—The Central Government may, by notification in
Jthe official Gazette, direct that any power conferred by this Act shall, subject
" to such condrmons, if any, as may be speolﬁed in the direction, he exercmable
‘B0 by~

(a) such officer or authority subordma%e to the.

.. Central Government,
< Shale

01‘

~ it (b)Y sueh Govemment or such other officer or authomty sub
_ 1 gydinats to a’ Government

88 may be specxﬁed in the direction. .

'9, Offénces fo be bailable.—All offences. pumshable under thls Aot or anly.

;‘l'u’le made thereunder shall be bailable within the meaning of the Code of
‘Criminal Procedure, 1898 (V of 1898).

P

10, Power Yo make rules.~—{7) The Central Govyenment may,: by métifieation

'ln the official Gazette, make rules for the purpose of ca.rrymg mto effect the
L prowsmns of this Act.

(2) In parbmular and mthout pre]udme to the genera.hty of the foregomg
powers, such rules may—

v {a) provide for the licensing of the maaufacture of yower alcohol

“/(b) ‘preseribe the specifications 4nd tests in respect ‘of the pumty of , power

alcohol intended for admixture with petrol in order to _ensure its
smt&blhty for use in mo‘bor vehicles;

(c) nx the pricé at which power alcohol may be so‘d for bhe purpose ot
" * admixture - with “petrol ;- '

"i(d) provide for imiposing and collecting a dufy of excise. on power alcohol
intended for admixture with petrol

(e) prescribe conditions in respect of the transport and stora,ge of power
aleolol intended for. admxxture with petrol and for the mannér in
which the admixture is to be ‘affected ;

(f) prescrlbe the ‘fibmission by d manufaoturel of power alcohol or im-
porter or distributor of petrol of reburns’ regarding the power. alcohol
““and petrol manufactured, purchased stored or sold, as the .cage
may be;

(g) prowde for denatuung of power alcohol at the dxstxlleues
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(h) prondo for any other matter which i is to be or may be prescribed under

this Act.

(8) Rules: made amder. this Act may provide, that any coniravention: of: suoh
. rrules shall render, the offende1 Jiable.on conviction . to a ﬁne not, exeeedma one
;;,___thousand TUPECS,

© 11, Power of e\emp’uon —~\*ot\\1ﬂw mdmc fuwthmr* conhmm “in fh f\et
- :the-Ceniral Govamnu)t mav. by potification in the official Gaxe(te declare that

anyiof the wwmoqe of this Ach ghall not apnlv to Bny coon or closs of cases.

o'fi,r\ G \z oF LawosT 481,100, Frien 1 Anna ar IH'@%

ty.~—~Whoever. contravenes any: 6f the provisions’ of sectiong 4 and 6
or any or er of the Central Government issued thereunder shall be punishable’



